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IN THE CNTRAL ADMINISTRATIVE TRIBUIJAL HYDERABAD BENCM HYDERABAD. 

O.A.NO. 56 of 1994. 

Between 	 Dated: 6.3.196. 

V.Muni Rj2 Reddy 	 ... 	Applicant 

And 

The .ivisional pajiway .Manaçer, South central Railway, 
Guntkal, Ananthapur District. 

The enior Divisional personnel Officer, South central 
Rail\ay, Guntakal, Ananthapur District. 

Respondents 
A-,  

Counsel for the Applicant 

Co unsel ;or the Respondents 

Sri. P.V.S.S.S.Rarna pao 

Sri. C.V.Mall& Reddy, sc for 
Railways. 

cOPAM: 

Hon'bleNr. R.Rangarajan, Ac 



0 .A • No. 56/9 4. 	 Date: 6-3-1996. 

0 R D E R 
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X asper Hon'ble Sri R.Rangarajan, Member(Administrative) I 

applicant in this OA was promoted as ASM 

in the so 	of Rs.330-569 from 22-3-1970. He was further 

promoted to the grade of R5.425-640 by order No.G/P.676/ 

i/o at. 10.6.1979jAnnexure-2) with effect from 1-1-1979. 

But, stated by the applicant that his pay in the 

scale of it i:s.421-640 was fixed only with ;ffect from 

1-9-1980. The contention of the applicant is that he was 

qjven hiciher pay only from1 
fixation had to be done on the basis of the pay drawn 

by him inthe lower grade on that date. Further the 

applicant was promoted to the grade of, Rs.455-700 with 

effect trk 1-8-1983. Even in this grade his junior 

was draw4g more pay submits the applicant. 

2. 	Hnce, he represented his case to the high. er  

authorities. But, the respondents had replied that his 

pay fixedat Rs.455/- in t4e scale of Rs.425-640 at the 

time of his promotion was found to be incorrect and 

hence his pay was correctly brought down later to the 

stage of 
	

440/- in the grade of Rs.425-640. 

3. 	T 

the actio 

Rs. S 45/-

his junio 

as illega 

ON 

is O.k is filed praying for a declaration that 

of the respondents in not paying the pay of 

ich is revised from time to time like that o 

viz. Sri J.Anjaneyulu and Sri 2.Balanarayana 

arbitrary and ayainst the provisions of 

nd 16 of the Constitution of India and for 

al directions to the respondents to revise 
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his pa' like that of his juniors viz. Shri J. 

Anjane'uiu and Sri R.Balnarayana from the date 

on whi2h they were drawing thea s9id pay and also 

for pain the arrears to him. 

The applicant when promdted as ASM in 

the grae of Rg.425-640 has been fixed at the stage I 

of R.40/- by the revised fixatihn chart following 

the rul FR-22 C. As he was drawing a pay of 

Rs.416/+ as on 1.1.1979 in the grade of Rs.330-560 

one inc4ement of R5.12/- was added to that pay 
ny was arrived at R.428/-. 

As there is no stage of Rs.428/-. ih the scale of 

Rs.425-610/- his pay was fixed at Rs.440/-. It is 

stated fr the respondents that the pay was erroneoustly 

fixed ealier as Rs.455/- in the sdaie of Rs.425-640 I 

friich was revised to R54440/- as pet FR 22-C. Even 

after revjsjon no show-c8use notice: has been issued 

to recovef excess payment, if any due to revision. 

Hence, itis not necessary to deal turther in this 

connectio. if any excess recovery is sought to be 

made, the applicant may represent buis case to the 

concerned by submitting a representation. 

The next contention of the applicant is that 

he should be fixed at Rs.545/- like that of his 

juniors. It is not clear in which grade his pay 

should be ixed at Rs.545/-. whether it is in the 

grade of Rs.425-64O or in the grade of Rs.455-700 if 

such a stag$ exists in those pay scales. Hence, no 

definite direction can be given in this connection. 
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Hrever, the learned counsel for the applicant 

submits tht his juniors viz. S/Shri Anjaneyuiu and 

i.B31ar4'ana  are drawing more pay than him. It is 

not possible to find out from the avernients made in 

this OA whether his juniors are really drawing more 

pay than Fim and if so in what grade and for what 
reasons. -- 

in para-9of the reply statement, submit that his 

juniors wo ae drawing more pay than the applicant 

have been brought down. in view of this assertion 

by the lebrned counsel for the respondents, it is 

suggested that the applicant may submit a suitable 

to the concerned for redressal of 
his urievance if there is a case tor 1I.LLu 

his pay on par with his juniors. 

In view of what is stated above, this QA is 
v-St 

disposed of4with liberty to make a representation as 

mentione1 in para-6 supra. No costs. 

.R.R angarajan 3 
Member(Admn.) 

Dated 6th MarCh, 1996. 
Dictated in open court. 

/1 
Spr/GrhL 	 Dy. Regastrar(JUdl.) 

copy 4:- 
Th Divisional Railway Manager, South central pailway, 
Cubtakal, Ananthapur District. 
ThbSenior Divisionel Personnel Officer, South central 
Rilway, guntakal, Ananthapur District. 
One copy to Sri. p.v.s.s.s.p.ama Rao, advocate, CAT, Hyd. 
one copy to Sri. C.V.Nalle Reddy, Sc for Rlys, CAT, Hyd. 
Ore copy to Library, CAT, Hyd. 
Ore spare copy. 
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